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Dated this the 27th day of January, 2022

 O R D E R

Sri.S.Kannan  –  learned  Senior  Government

Pleader, requested for time on behalf of the learned

Additional  Advocate  General  –  Sr.Asok  M.Cherian,

saying that he is presently indisposed.

2. Sri.S.Kannan,  however,  submitted  that,

imbibing  the  spirit  of  the  orders  passed  by  this

Court already, no new flag masts are being allowed to

be erected, and that action has also been taken in

various districts to remove those which have been

illegally done. In fact, Sri.R.T.Pradeep –  learned

counsel for the petitioner, affirms that the illegal

flag masts involved in this case have already been

removed.

3. That said, this Court is aware of the stand

of the Government that they are in the process of

evolving a comprehensive policy with respect to flag
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masts to be erected in future and those which have

already been installed. Since this is a matter of

policy and the learned Additional Advocate General

is stated to be indisposed presently, I deem it

appropriate to grant three more weeks time.

4. Needless  to  say,  the  earlier  orders

issued  against  the  District  Collectors  will

continue to be in operation and  this Court would

expect  reports from each of the districts as to

the action already taken with respect to illegally

installed posts and flag masts. 

It also goes without saying that no new flag

masts  or  posts  will  be  allowed  to  be  erected

anywhere in Kerala until the policy is evolved by

the Government, as stated before me by the learned

Senior Government Pleader. 

I, therefore, adjourn this matter to be called

on 21.02.2022.

Sd/-
DEVAN RAMACHANDRAN

akv JUDGE
H/o           


